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Report of 'National Expert Committee on 
Women Prisoners' 

2903. SHRI CHANDRIKA PRASAD 
TRIPATHI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether 'National Expert Committee 
on Women Prisoners' has submitted its report 
to Government recently; 

(b) if so what are the broad outlines of 
the recommendations of the Committee; and 

(c) what action Government has taken on 
the report? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA):  (a) Yes, 
Sir. 

(b) The broad outlines of the re 
commendations of the Committee are 
as follows:— 

(i) the beneficial provisions for women 
in the administration of criminal  and  
correctional justice 

(ii) the broad objectives and procedures 
which should regulate the custody of 
women 

(iii) remedial steps to counter the glaring 
discriminations against women;  and 

(iv) specific recommendations ap-
plicable to each of the operators of the 
criminal justice and correctional systems 
viz. the police, the judiciary, law, prison 
and correctional staff. 

(c) The Ministry of Home Affairs, 
the Ministry of Law and Justice and 
the Department of Personnel and 
Training have been requested to imple 
ment the recommendations made in 
the report. 
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